
OFE COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH 

* * * 
Allahabad ·: Dated this 10th day af August, 2001. 

Original Application o.413 of 1998. 

CORAPI :- 

Hon1 bla Mr. Rafiguddin1 J.PI. 

Pl.Pl. Mukh&rj i Son of Sri R.R. l"ukherj 1. 
Resident of arc Plot No.a, A.D.A Colony, 
P.reetem Nager, All ah_abad at present working 
aa Chief Instructor, Indian Railwaya Track Machines 
Training Cantre, Sµbe_darganj, PO:. Pipal Gaon(near 
Indian Oil Carporation Ltd.), Allahabad-12. 

(Sri Vijay Bahadur, Advocate) 

• • • • • • Applicant 
veraua 

1. Unien of India, through Secret8ry 
Ministry of Railways, _New Delhi. 

2. General Planager ( Atraonnel ), Nothern Railway, 
Headquarters Off ice Baroada House, New Dal.hi. 

3. Chief Engin~er (Track r1achines}, 
Northern Railway, Heaqquarters Office, Baroda 
House, New Delhi. 

4. Dy. Chief Engineer/Track T mping(T. T·. )/Dy. CE/TT, 
N.Rly, Headquartels Office, Baroda House, 
New OeU-11. 

s. Ptincipal I.R. T. Pl. T. Centre PO- PipalGaan, Subedarganj 
( Sri AK Gaur, Advocate) Allahabad. _ 

• • • • • • • Respondents 

By Hon•ble Mr. Rafiguddin1 J.~. 

The applicant ehalJenges h s transfer order 

through this OA. The applicant who waa working as 

Chief Instructor in Railway Track Machines Training 

Centre, Subedarganj, Allahabad, waa transferred to 

New De J bi along with post vide impugned order dated 

23-8-1998. The applicant has challenged the validity 

of his transfer order mainly on the ground that the 

same has been passed_ at the behest of the Principal 

of the Institute. It is alao stated that the applicant 

belongs to Pilichanical Hydraulics, Aieumatics and 

Stores, whereas one Sri AK Singh, who has bean 
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posted on the post belongs to El ctrical. Sida and is 

not competent to teach the subject which the applicant 

is teaching. It is also claimed that in the event of 

transfer of the applicant from Training Cantre, there 

will. be ao Chief Instructo,r. On the basis of this 
<$~' 

contention it~•d that the transfer order is 

arbitrary and deserves to be quashed. It is pertinent 

to mention bera that the applicant haa already joined 

the place of transfer in pursuance of_ the impugned 

order. Evan hia tenure in the Training ended in tha 

year, 1999. It appears fro,Yt the pleading that the 

respondents contested the claim of the applicant on the 

ground that the applicant waa promoted for the post of 
( 

Senior Section Engineer against the vacancy in his 

parent cadre in the year, 1997 but since there was no 

vacancy tor the promoted post in the present Training 

Centre, he could not be ace-ommo at,ed in the present 

Training Cantre, agad.o•tdn~n~av•ilsble post. His stay 

io the present Training Centre waa considered against 

his willingness in the grade of Rs.2Q00-3QOO.- It ia 
1..,, 

also denied that there was ~ post of Chief Instruct or 

in the present Training Centre. It is also stated that aa 

result of screening ~he candid~te8 in the grade of 

Ra-2000-3200 and two peraons in the grade of Rs.1660- 

2660 were found suitable. Tha applicant was transferred 

due to longer stay at the training centre and his stay 

was managed by the administration upto school session • 

. 2. Considering the facts that the present post of .__ 

the applicant in the Training Centre was of the ex-cadre 

post and he was retained till th~ ens of session on ·his 

request, the impugned order cannot be said to be illegal 

eY order having been passed on account of bias on the part 
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of ~tE Principal aa cl aimed by the applicant. The 

applicant haa not denied the claim of the respondent• 

that he was promoted aa Section ~ngineer, in his 

parent cadre vida order dated 19-9-1997 and since 

there was no other poat availab e, and the applicant 

was accommodated on his awn willingness in the lower 

grade till the end of session, he impugned order cannot 

be said to be adverse} y affecting thll career of the 

applicant in any way. Considering this fact, I do not 

find any illegality and irregularity in the impugned 

transfer order of the applicant The OA ia devoid of 

·merits, and is dismiasad accord ngly with no ordar 

as to costs. 

\2-~~~ 
Me bar (J) 

Dube/ 


